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MA No.87/06 in OA 505/04

Mr.Sunil Jose
Mr.Shafik M.A

This M.A is extension of time for
.implementation of the orders in ©0.A
505/04. When the matter came up to-day,
the counsel for the respondents in the
O.A submitted that the respondents are
peing~¢akeﬁ action for compliance of the
orders and Seeks further time for 6 weeks
to issue sanction order%Mac pll as to
make monetary benefitsépo the applicant.

In view of the submissions, six weeéeks
time 1is granted to comply with the
orders. The M.A is allowed. 1
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Tha" MA i3 for exténsion. of time by three
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